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3. 	t6.2.97 	 This is an application under 6ec.19 of 

the Jmjriistratjve Tribunals Act,1985 for compassionate 

employment under the railways. 

2. 	 The facts of the case are indicated 

below in brief : 

Crie P. ;ambabu, working as P..I- III 

i Jouth E'isterri Railway, Chatrapur under iKhurda Road 

IJiVision died on 6.3.88 while in service leaving behind  

his widow and one daughter. tt-:-r his death, his widow 

having no son decided to adopt one i..Raju and applied to 

the rail-.ays for compassionate employment of .aju; but 

later ci Sri Raju got an appointment else where and 

refused to take employment in the railways and look after 

the widow and her daughter. Thereupon, the widow decided b 
to aat the petitioner who isher husbarir's sister's son. 

It is sutmitted by the petitioner, that. necessary adoption 

ceremony was accordingly, held. The date of adoption 

ceremcriey has not however been indicated in the petition. 

It has only been mentioned that the adoption was done 

at a late stage and the educational certificates of the 

petitioner could not be changed. Thosh the widow made 

a furtner application or, 19.8.94 praying that her previous 

applicatiorif or seeking appointment for Sri K.Raju should 

be cancelled and the petitioner be given compassionate 

n appointmet, as he has agreed to look after her and. her 
and  

daughterZ, it has been suhnitted that an inquiry was 

conducted by an officer of the railways in October,-934 

but no decision has been communicated to her or to the 

applicant. Even after filing of the further representation - 

on 21.11.96, there has been no response from the railways. 

The petitioner has therefore come up berore this iribunal 

seeking a direction to the respondents who are Union of 

India, represented by the Chairman, Railway Bord, i'ew 

Delhi, General Manager, South Eastern Railway,Calcutta, 

Divisional Railway Manager,Khurda Road and'the Jenior 

Divisional Personnel Officer,Khurda Road, for issuing an 

order of appointment on compassionate giDund in favour of 

the applicant and also for other consequential reliefs. 
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3, 	I have heard the learned lawyer for 

the petitioner at length on the question of admission s 
Learned lawyer for the pet it ion er. has V r y k in d ly t akeri 
me through the relevant instructions of ; the railways 
regarding compassionate appointn- nt, tt seems that the 
instructions proi 	for extension of te benefit of 

compassionate appointment to a near reltie subject 

to certain Conditions. The relevant conitions need only 
be noted here, (1) The emloee or the x-employee should 

tbe have no sOn or 	daughter orLsori or the' daughter is a 
minor ofle and the widow cnnot take up n employnnt; 
and (21 a clear certificate should be gi yen by the widow 

that the near relative wiJ..i act as the bread winner of 

the family. In this case,no averrrnt h s been made that 

the widow of the deceased railway empl 	was not in 

a position to take up employment and fo what reason. 

From the encloures to the petition, it is also nt 

clear if a certificate as reujred ui-ide the instructions 
was given by the widow, There is also a itime limit for 

making compassionate appointment. It isenera1y for 

five years. Such five_year limit can be elaxed with the 

approval of the General Manager in deserfring cases when 

compassionate appointnts are sought oh the ground of 
an employee losing his 1 Lfe or getting $ippled in the 

course of duty. In other cases, relaxat+n of fiveyear 

-,-limit will reuire the approval of the N*istry of Railways 

for which a reference shawing special rs3n for relaxation 

along with personal recommendation of th General Manager 

will have to be made. I find that the instructions provide 

for an order of priority for making compassionate appointrrit 

Under these instructions, the first prio ity goes to the 

dependents of the employees who die or ar permanently 

crippled in the course of duty; the Fecond priority is 

for dependents of employees who die in h. mess as a result 

of railway accidents while on duty; and be last priority 

qoes tc the dependents Df employec.5 wio 3ie in service 

or crc medically incapacitated. The instnt case, t?refore, 

comes under the last priority, 
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4, 	Considering the fact that the 4eath has 

curred rnor thar 8 years ago a-I the 4iaow of the 

deceased employee has not indicated that it was not 

possible for her t take up an emo1oymert with clear 

evidence to that ef[ect and that the prsent petitioner 

is in fct the adopted S -i of the wid3s., I ft not think 

this is a £ it Case where admission shoud be granted. 

It, however, appears from the aerrnent S in the oetitio 

that the i1way authorities did Conduct  an enquiry in 

0ctober,1994 i.e. on 19.10.1994 in-to tti prayer ofthe 

petit iofler and thE widow of the dacease reily employee; 

but the result of t he enciiiry has not I-) en comrphjnic.3te 

to the widzN.7 or to the petitioner. I th4nk, ends of 

justice would be met if, whi1' refusingadmission, a 

direction is issd to the railway authrities i,e 

tb: res:ondents bo jntjjiiate their fthal dcision on the 

representation dated 19,.94 of the widw which Was 

enujred into on 19,10,94. It is S L'Cdred, 

With the aforesaid observations, admission 

is .efused and the )etitjor1 is dismissec, 
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